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PRAYER 

It is therefore, humbly prayed that this Hon 'ble Tribunal may 

graciously be pleased to: 

A. Issue a direction to the Respondent to stop the illegal 

functioning of Common Biomedical Waste Treatment and 

Disposal Facility established by the Respondent No. 8 for 

violating the guidelines prescribed by the Central Pollution 

Control Board. 

B. Issue direction for appointment of enquiry committee in order 

to do enquiry in to the allegation made in OA and if found 

correct then may impose heavy cost and penalty on the 

Respondents more particularly Respondent No. 2 for the 

environment pollution caused by the Respondent No. 8 
n.evo ca.-W•i~"s10-, 

C. Issue direction for -- _ . . of Environment Clearance 
f,.. 

Certificate issued in favour of the Respondent No. 8 for 

establishment of Common Biomedical Waste Treatment and 

Disposal Facility if found that they have not followed the 

guidelines established ·by Central Pollution Control Board . 

D. Fix responsibility on the Respondents i.e. State Government 

and the Respondent No. 8 for the environmental loss and 

hazard caused by them. 

And 1nay pass any other order/orders as this Hon 'ble Tribunal 
dee1n fit and proper : 
And for this act of kindness the applicant as in duty bound shall 
ever pray. 
Cuttack 

Date: cci./"'f / :,.,;' 

licant through, 
' ~ 

~\ -- • 

---=~.:.~O\r1 .. -/·..--
-,. ~·--·-- --
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l STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, (?DISHA SRF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3S 10075, Smail: seiaaodisha@gmatl,co~ Slatutory body constituted by Ministry of Environment, Forest & Climate Change under Envlro 
(Protection) Act, J 986) 

Medical Waste Treatment Facility. (CBWTP) 
(iii) Proponent shall strictly comply the design criteria for incinerator, autoclave, shredder and 

all other requirements including bar-coding etc. as per the CPCB guidelines. 
(iv) The unit shall strictly setup the dry technology system. 
(v) The unit shall strictly ensure mercury waste management at health care facility as per the 

CPCB guidelines. 
(vi) The unit shall establish Standard operating Procedure for waste collection, handing 

transponation, treatment and disposal as per Biomedical Waste Management Rules 2016. 
(vii) Zero Liquid Discharge (ZLD) status shall be maintained all the time. 
(viii) There shall be no drainage connections &om the treatmeht shed. 
(ix) Proper arrang_ements shall be m~e f~~sf9.9P~~r drainage. . (x) The PP shall implement the EMP.,;with-a~budg6fiitqeat:i9~._qfRs. 35.SO Jakhs as capitaJ cost 

and Rs 8. 75 lakhs per annum as recuning cosf'IS proposed.' ,~ .. (xi) The PP shall expend Rs. 2.60lakhs towa,rds CER & Rs. 22.IS lakhs to address the concerns 
raised by the Public in the.P~blic'hea:ttff}to;be:cornpleted within the stipulated time period 
as proposed in EIA/EMP report;j>p s~aU"comply'~II action 'pJans made for public hearing 
concerns and make regular maij)tenance·~a record tiie'°R_ro~ive activity outcomes. 

" :./ I ~ ._ .! ... _ -- ~ • • ... ~ ~ During Construction Phase: , • • • • ,. ~ 
(i) Water demand during construction shall be reduced by use of curing agents, super 

plasticizers and other best construction practices. 
(ii) Project proponent shall ensure th~t surrounding enviro~ent shall not be affected due to 

construction activity. . . . 
~ , ~·~·"",..... ' (iii) Construction materi~ shalt_ be·;~~~J~d,,·d.u.ri~~ t1;~~p~·rt!?Oll_iJ~d regular water sprinkling 

shall be done in ~lnentJ?le ~lor.:c?~~?l}i~_g. fti~i~e'."e~tion_. . (iv) All required sanitary and byg1emc m~~w.-es• ·sfiall i1 provided before starting the 
construction activities and to be maintaine4 throughout the construction phase. 

(v) First Aid Box shall be made readily available in adequate quantity at all times. 
(vi) The Project proponent shalJ strictly comply with the building and other construction 

workers (Regulation of Employment) & conditions made there under and their subsequont 
amendments. Local bye laws of concern Authority shall be complied in letter and spirit. 

(vii) Ambient noise levels shall conform to residential standard both during day and niaht. 
Incremental pollution load on the ambient air & noise quality shall closely be monitORd 
during construction phase. 

(viii) Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped 
with acoustic enclosure and shall confirm to the EPA rules for air and noise emission 
standards. 
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R";sed G,;del;nes for Common B;o•med;cal waste Treatment Fac,Ht;es ■ 

REFERENCES 

1. Bio-medical Waste Management Rules, 2016. 
2. CPCB Guidelines for CBWTFs (2003). 
3. CPCB Guidelines for BMW Incinerators (2003). 
4. 'Disposal of Bio-medical Waste generated during Universal Immunization 

Programme' issued by CPCB. 

5. 'Guidelines for Environmentally Sound Management of Mercury Waste Generated 
from the Health Care Facilities' issued by CPCB. 

6. Annual Report 2014 submitted to CPCB by the SPCBs/PCCs. 
7. Stationary Source Emission Monitoring -Modifications to be made to the Sampling 

Platform and Sampling Port Hole issued by National Reference Trace Organics 
Laboratory (NRTOL), CPCB. 
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To, 

The Hon'ble Chief Minister of Odisha, 

Hon'ble Minister, Forest and Environment, 

Member Secretary, OSPCB, State Pollution Control Board, 
Odisha 

District Magistrate & Collector, Balasore 

Sub: Illegal establishment of CBWTF at Balibad village, Soro. 

Sir, 

This is regarding the setting up of Common Biomedical Waste 
Treatment and Disposal Facility (CBWTF) Plant at Balibad village 
under Soro Manatri Panchayat of Balasore district. 

The said plant has been established violating all the 
environmental norms and we are astonished how could they got 
environmental clearance to run the plant inside the vicinity of 
Baibad village. As per revised guidelines for setting up a CBWTF, 
there should not be any habitation within 500 Mts radius of the 
plant. But within 200 Mtrs people staying in their native houses, a 
school is existing, Temple, Ponds, etc. Everything is available 
within 200 Mtrs radius of the Plant. By establishment and 
functioning of such a plant here, it would be dangerous for the 
local inhabitants staying nearby. Particulary the small children and 
old people there would b health issues and the comm unity as a 
whole would be polluted leading to many more diseases. 

Even during the Public Hearing conducted by the State 
Environmental Impact Authority (SEIA) in collaboration with 
Pollution Control Board, Balasore we had clearly objected for 
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establishment of such plant here. We all the Sarpanhs of 

surrounding GPs have clearly objected to the plant. The 

proceedings of the Public Hearing may be reexamined properly 

wherein we along with villagers had objected to the plant. It clearly 

indicates the mala fide intention of the SEIA in supporting the Plant 

Owner unethically. 

The owner of the plant has misguided the local people with 

establishing a Rice Plant which is simply vogus and by this, they 

have tried to play with the innocent sentiments of the local public. 

Further, we came to know that the plot over which the plant 

has been established is subjudice under the hon'ble High Court 

Odisha and any type of construction over the said plot is an 

offence under the court of law. 

It is therefore requested to view this matter seriously and take 

stringent action against such violators of law. 

Thanking you and with regards. 

Yours faithfully, 
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